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SHRT SHRI B.S.V. PRAKASH KUMAR
MEMBER (J)

SHRI V, NALLASENAPATHY
MEMBER (T)

ATTENDENCE-CUM-ORDER SHEST OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 09.06,20I7

NAME OF THE PARIIES: Mrs Aneesha Dutta & Anr.
v/s.

M/s. Northbridge Capital Ltd. & Ashu Dutt

SECTION OF THE COMPANIES ACT: 3971398, 59 ofthe Companies Act 1956
ar,d 2411242 of the Companies Act, 2013.
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ORDER

TCP No.42397-398 & s9i NCLT/MB/MAH/2015

In TCP No.42/2016, since the Respondent side has stated that reply has not yet been

filed, the Respondent side is directed to file reply within 10 days hereol and rejoinder, if any,

within three days thereof.

List this mafter for Iin alheati'j].g on27.6.2017.

sd/-
B.S.V. PRAKASH KUMAR
Member (Judicial)

NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH. MUMBAI

S. No. NAME DESIGNATION SIGNATURE

'l' 1"1r. Saolosh Pa"l Gur,*!

fls N,dhi Snil 
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M, CAAkiko P"ft<, lcliliooet.

sd/-
V. NALLASENAPATHY
Member (Technical)


